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NEW DELHI

EXECUTION APPLICATION NO. 61 OF 2025

IN

ORIGINAL APPLICATION NO. 257 OF 2025
IN THE MATTER OF;

ASHISH KASHYAP

VERSUS

....RESPONDENTS.

EPL AFFIDAVIT ON BEHALF OF CHIEF ENGINEER UP JAL NIGAM
LUCKNOW (RESPONDENT NO. 5)

The Respondent No. 5 herein states as under- -

MOST RESPECTFULLY SHOWETH:

e ML SNV VALV 8 §

I, Mohammad Ayaz aged about 36 years, S/o Mr. Ashfaq Ahmad presently posted

as Executive Engineer UP Jal Nigam (Urban) Shahjahanpur, the deponent, do

hereby solemnly state and affirm as under: -

i. That 1 am the above-mentioned officer and is duly authorized to swear the
present Reply Affidavit on behalf of the answering Respondent No. S, further
the Deponent is well conversant with the facts and the circumstance of the

instant case and is competent to swear this reply affidavit.

2. That the Deponent has read and understood the contents of the present reply

affidavit. The averments made in the Execution Application, which are not

specifically admitted hereunder, must be considered to have been denied by the

Deponent.
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- That the contents of the present reply affidavit have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom

» That the deponent is posted as Executive Engineer UP Jal Nigam (Urban)
Shahjahanpur since 26.06.2025 and is swearing this reply affidavit in his

official capacity on behalf of Respondent No. 5.

5. That the instant Execution Application has been filed by the applicant seeking

execution of order dated 26.05.2025 passed by this Hon’ble Tribunal in O.A.

0. 257 of 2025, titled as Ashish Kashyap & Ors. vs. State of Uttar Pradesh &
Ors.

6. That this Hon’ble Tribunal vide it’s order dated 19.09.2025 was pleased to issue

the following directions:-

o . 3. Issue notice to the respondents. Applicant is directed to

serve the respondents and file affidavit of service at least one week before

the next date of hearing
4. List on 19.12.2025”

7. That the present reply affidavit is being filed in respectful compliance of the

order dated 19.09.2025 passed by this Hon’ble Tribunal.

8. That the Original Application No 257 of 2025 was disposed of by this Hon’ble
Tribunal vide its order dated 26.05.2025, by issuing the following directions: -
w4, Having regard to the issue which has been raised by the applicant and the
fucts noted above, we are of the view that the representation submitted by the

applicant to the Respondent No. I- District Magistrate, Budaun is required to
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be duly considered and the ground situation especially the effect of the STF
on the nearby college is required to be ascertain.

5. Hence, we dispose of the OA directing the Respondent No. I- District
Magistrate, Budaun to duly consider the representation and take appropriate
remedial measures, if required, as expeditiously as possible, prefe erably within

a period of two months from the date of receipt of a copy of this order.”

9. That in the Original Application No. 61/2025, titled Ashish Kashyap & Others

versus State of Uttar Pradesh & Others, instituted by the applicant before this

Hon'ble Tribunal, it has been specifically averred in the first paragraph at page
0. 4 that the Executive Engineer, U.P. Jal Nigam (Urban), Shahjahanpur,
rrayed therein as Respondent No. 5, has proposed the construction of a Sewage
Treatment Plant (STP) having a capacity of 15 MLD on land situated at a

distance of merely 208 meters from the college campus of the applicant.

10.That it is relevant to state that the Budaun city is situated on the bank of River
Sot, which is a seasonal river and ultimately merges into river‘Ramganga.
Under the Swachh Bharat Mission (SBM-2.0) programme of the Government of
India, all urban local bodies situated near rivers or tributaries of river Ganga
have been directed to establish Sewage Treatment Plants in order to prevent
water pollution. In pursuance thereof, for preventing discharge of untreated
sewage from the main drains of Budaun city, namely Kabulpura drain and
Lalpul drain, which are major sources of pollution in river Sot, a project for
construction of STP along with I & D works has been proposed. For the said
purpose, land has been made available free of cost by Nagar Palika Parishad,

Budaun, to the Uttar Pradesh Jal Nigam for establishment of the STP.

11.That for the purposes of establishing the said STP the land situated at Gata No,

105, 106 and 116, Village Meera Patti, Shekhur Road Sadar, Budaun,
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admeasuring area 2.39 hectares. was allotted by the Nagar Palika Parishad-
Budaun to the answering Respondent, It was subsequent to the same that the
answering Respondent further awarded the work to establish 15 MLD STP to

the S.M. Constructions Engineers and Contractors (hereinafter referred to as the

“Contractors”),

12.That under the aforesaid project entrusted to the Contractors, the Sewage
Treatment Plants (STPs) have been installed in such a manner as to ensure

compliance with the standards prescribed under the Notification issued by the

Ministry of Environment, Forest & Climate Change vide G.S.R. 1265(E) dated
3.10.2017, and further to ensure that the treated water is suitably utilized for
flushing, horticulture, cooling and other permissible purposes, which

obligations have been duly completed by the Contractors.

13.That the objective of the said project is to ensure that the treated effluent is
discharged into the river strictly in accordance with the norms prescribed in the
manual issued by the Central Public Health and Environmental Engineering
Organisation (hereinafter referred to as “CPHEEQ?). It is further submitted
that the proposed STP iﬁcludes installation of odor-control system in order to
minimise smell and gaseous emission as per prescribed standards. Under the
said system, if any combustible or foul gas such as Hydrogen Sulphide is
generated, the same shall be collected through gas collectors and safely
neutralised by burning, thereby eliminating any possibility of nuisance or

hazard.

14.That it is also relevant to mention that as per the guidelines issued by the
Central Pollution Control Board, Sewage Treatment Plants falls under the “Blue
Category”, which covers essential environmental services. Therefore, no

question arises of any foul smell reaching Asim Siddiqui De;gree College or

Ajesh Kumar \Si

Advocate/ Notary
Govt. Of India
Judges Court

shanjahanpur (U.P.)

)? 03{97;6




-/ nearby residential arcas, nor is there any possibility of health hazard, air-borne

disease, water-borne disease or any environmental risk to the public at large.

15.That the District Magistrate, Budaun, after considering the entire matter on

merits and keeping in view the seriousness of the issue, vide its order dated
13.12.2025, issued specific directions to the Officer-in-Charge, Local Bodies,
Budaun, to ensure that prior to construction of the STP, Consent to Establish
(CTE) is obtained from the Uttar Pradesh Pollution Control Board, and that the
construction of the STP shall strictly conform to the norms prescribed in the

manual of the Central Public Health and Environmental Engincering

rganisation, including Clause 5.3.7.1 relating to buffer zone around STP.
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at it was further directed that if any residential building or educational

/A stitution falls within the buffer zone, it shall be the responsibility of the

Executive Engineer, U.P. Jal Nigam (Urban), Shahjahanpur, to ensure
installation of odor-control system and all necessary safeguards while
establishing the STP, the same being an essential public utility service.
Necessary directions were also issued to the local body authorities to ensure

compliance of all technical and environmental standards during construction.

17.That the Contractors thereafter submitted an application before the Uttar
Pradesh Pollution Control Board (Respondent No. 3) on 03.12.2025 seeking
grant of Consent to Establish (CTE), whereupon the said consent was duly
accorded by Respondent No. 3 vide its letter dated 08.02.2026, granting
Consent to Establish valid for the period from 02.02.2026 to 01.02.2031. A
copy of the Consent To Establish dated 08.02.2026 is being annexed as

Annexure No. RA 1 to this reply affidavit.

18.That in continuation of the Consent granted vide letter dated 08.02.2026, the

Contractor also furnished a Bank Guarantee in the sum of Rs, 10,00,000/-

N
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85/ (Rupecs Ten Lakhs only) bearing Bank Guarantee No. 52090GI3D0836026
issued by the Union Bank of India, Khandari Crossing Branch, Agra, and the
same was duly communicated to the Uttar Pradesh Pollution Control Board
(Respondent No. 3) vide letter dated 21.02.2026. A copy of the Letter dated

21.02.2026 is being annexed as Annexure No. RA 2 to this Reply Affidavit.

19.That the construction of the Sewage Treatment Plant (STP) by the Contractor is
being undertaken pursuant to the proposal dated 15.03.2024 forwarded by the

Nagar Palika Parishad Budaun, in accordance with the approvals and directions

issued in that regard.

20.That in view of the aforesaid, it is submitted that full compliance of the order

A
SN
(Ajesh Kumar
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( piait, Shanjahanpur

dated 26.05.2025 passed by the Hon'ble National Green Tribunal, Principal

ench, New Delhi, has already been ensured. The allegation of the applicants

hat even after lapse of two months no action was taken on their representation

and that the order of the Hon'ble Tribunal remained unexecuted is wholly

incorrect, baseless and contrary to record.

21.That it is further submitted that the distance between Asim Siddiqui Degree
College and the proposed STP is more than double the minimum distance
prescribed in the applicable manual. The STP being an essential environmental
infrastructure, no adverse impact whatsoever is likely to be caused either to the
general public or to the students of the said college. It is also submitted that at
present only preliminary work is being undertaken by the Executive Engineer,
U.P. Jal Nigam (Urban), Shahjahanpur, and unless No-Objection / Consent is
granted by the Uttar Pradesh Pollution Control Board, Bareilly, the STP cannot

become operational.

22.That it is also noteworthy that the applicants themselves haye stated the

distance between the college and the proposed STP to be about 208 meters,

e
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/ which is well beyond the prescribed nonﬁ. Further, in compliance of the
/ directions contained in the order dated 13,12,2025 passed by the District
Magistrate, installation of odor-control system has been made mandatory, and
the STP shall be made functional only after ensuring full implementation of the

said safeguards.

23.That in such circumstances, no violation whatsoever of the order dated

26.05.2025 passed by the Hon'ble Tribunal arises, nor is there any likelihood of
environmental or public health hazard from the proposed STP project. The
allegation that the said order has been rendered ineffective is wholly false and
has been made only with a view to give colour to the present execution

application. The applicants have no subsisting cause of action, and the present

D.su udgas Coun execution application has not been filed bona fide, and is therefore liable to be
sha‘}uahér‘pur ) ’
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rejected.

24.That as per the guidelines issued by the Central Public Health and
Environmental Engineering Organization, the prescribed standard distance
between the boundary of an STP and the nearest habitation is 100 meters
(aerial/peripheral distance). In Chapter 5, Page 21, Clause 5.3.7.1, titled Buffer

Zone around STP, paragraph 2 of the said manual clearly provides that:

“Where odor control systems cannot be provided in Sewage Treatment Plants,

a minimum distance of 100 meters from the odor generating units to the

residential habitation is recommended.”

A copy of the relevant extract of the Central Public Health and Environmental

is being annexed as Annexure No. RA 3 to

Engineering Organization manual

this Reply Affidavit.

25.That the Executive Officer, Nagar Palika Parishad, Budaun, vide letter no.

26 dated 25.07.2025, addressed to the Executive Engineer,

Y
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Construction Division, U.P. Jal Nigam (Urban), Shahjahanpur, communicated
the directions issued by this Hon'ble Tribunal vide order no. 205/C0O/2025-26

dated 26.1 1.2025, whcrcby, in compliance of the directions of the Hon’ble

Tribunal, a three-member committee was constituted for the purpose of
verilying the actual distance between the proposed STP site and Asim Siddiqui

Degree College, along with preparation of site map, and the Executive Engineer

was directed to ensure presence of his subordinate official at the time of

inspection.

[That pursuant thercto, the said committee conducted spot inspection on
:11.2025 and submitted its inspection report along with site plan (Naksha
ri), which forms part of the record. As per the said report, the following
istances were found:

a. The distance between the boundary wall of the STP premises (shown in
yellow in the site plan) and the roadside strip (also shown in yellow) is
204.05 meters,

b. The distance between the eastern wall of the SBR Tank (shown in green)
and the western bouﬁdary wall of Asim Siddiqui Degree College campus
(shown in green) is 236.46 meters.

c. The distance between the castern boundary wall of the STP premises
(shown in yellow) and the westem boundary wall of the college campus
(shown in green) is 220.25 meters.

d. The distance between the eastern wall of the SBR Tank (shown in green)
and the western wall of the college building (shown in orange) is 262.66
meters

Copies of the inspection report along with the site plan are being collectively

annexed as Annexure No. RA 4 to this Reply Affidavit.
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V. 27.That in pursuance of letters issued from the office of the District Magistrate,
Budaun, bearing no. 1713/21-B/2025 dated 25.09.2025 and letter no. 400(2)(6)-
12-04 (R.A.~2)/2025 dated 03.10.2025, the Deponent, vide letter no. 2663/D-
4/16 dated 10.12.2025, submitted a detailed reply to the representation filed by
the applicant. A true copy of the reply dated 10.12.2025 is being annexed as

Annexure No. RA 5 to this Reply Affidavit.

28.That it has been clearly stated that as per the guidelines issued by the Central

Public Health and Environmental Engineering Organisation, which is a premier
technical body under the Ministry of Housing and Urban Affairs, Government
of India, the recommended minimum aerial/peripheral distance between an STP
and the nearest habitation is 100 meters. In the present case, the distance is
more than double the prescribed standard, and moreover, installation of odor-
control system is also proposed in the STP. Thercfore, no possibility
whatsoever arises of any foul smell, air-borne nuisance, or health hazard
;eaching the premises of Asim Siddiqui Degree College through air or any other

medium.

29.That it has further been stated that the present project is part of an important
scheme of the Government of India, connected with the Namami Gange
Programme, the primary object of which is to prevent pollution of rivers, water
bodies and other natural resources by ensuring proper treatment of sewage
through establishment of STP. After due consideration of the material available
on record, including the inspection report of the threc-member committee, the
technical guidelines of the Central Public Health and Environmental
Engineering Organisation, and the relevant provisions contained in Chapter 5,
Page 21, Clause 5.3.7.1 (Buffer Zone around STP) of the said manual, the

District Magistrate, Budaun, passed order no. 2014/21-B/2025 dated

Ajes %E?nar \§(\/
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89 ’ 13.12.2025. A copy of the order dated 13.12.2025 is being annexed as

/ Annexure No. RA 6 to this Reply Affidavit.

30.The aforesaid order has already been supplied to the concerned parties, and a
copy thereof has also been forwarded to this Hon'ble Tribunal, in compliance of
its directions. Further, the Officer-in-Charge, Local Bodies, Budaun, vide letter
no. 2022/21-B/2025 dated 15.12.2025, issued consequential directions in
furtherance of the order dated 13.12.2025. A true copy of the directions issued
by the Office In Charge is being filed herewith as Annexure No. RA 7 10 this

Reply Affidavit.

4 ) ) That even according to the own case of the applicants, the proposed 15 MLD

ok R No: 15573,:2320))? STP is situated at a distance of about 208 meters from the college premises,
\\ ﬁo which is more than the minimum prescribed distance of 100 meters. It is further
submitted that in the present project, installation of odor control mechanism is
also proposed, and therefore the objection raised by the applicants is wholly
baseless, misconceived and devoid of merit. In such circumstances, the present

application is rendered infructuous, ineffective and not maintainable, and is

liable to be rejected on this ground alone.

32.That it is noteworthy tha.t in the representation submitted by the applicants
before the District Magistrate, Budaun, the applicants themselves have stated in
Paragraph 1 of the said representation that the proposed STP is being
constructed at a distance of about 400 meters from the college. A copy of the
representation submitted by the Applicants is being annexed as Annexure No.

RA 8 to this reply affidavit.

33.That no question whatsocver arises of any risk of air-borne or water-borne
disease on account of the proposed STP. The allegations made in the

application are therefore self-contradictory, unfounded and liable to pe rejected.

A
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7 34.That the proposed STP is being established strictly in accordance with the
standards prescribed by the Government of India with the object of reducing
pollution levels to the minimum possible limit and to prevent any adverse
impact upon the surrounding population, The installation of the STP is intended
to safeguard public health and environment by controlling water and air
pollution, and the said project forms an integral and mandatory component of

the Namami Gange Programme, which is a multi-purpose national project for

conservation of rivers.

35.That the representation submitted by the applicants before the District

Ajash
ar
* (( AdvocateiNotary \) *
o (e Ndges Tout
\ Disl. Shahjzhanpyr

\ GY O RN6673203 2
- Afier obtaining a detailed report from the Executive Engineer, Uttar Pradesh Jal

'\\%\de&O\
\ ‘ Oi,/ Nigam (Urban), Shahjahanpur, and after receipt of the inspection report

submitted by the three-member committee constituted by the Nagar Palika

Magistrate was duly considered in compliance of the order dated 26.05.2025

assed by the Hon'ble National Green Tribunal, Principal Bench, New Delhi.

Parishad, Budaun, the representation of the applicants was examined on merits

and was finally disposed of vide order dated 13.12.2025.

36.That it is further submitted that establishment of the STP shall not give rise to
any problem whatsoever, whether relating to health, air pollution, water
pollution or environmental hazard. On the contrary, the STP is being
constructed with installation of odor-control mechanism and other safeguards as
per prescribed norms, and therefore the complaint made by the applicants is

wholly unfounded, misconceived and motivated.
37.That the Respondent no. 1, namely the District Magistrate, Budaun, in strict

compliance of the order dated 26.05.2025 passed by the Hon’ble National
Green Tribunal, Principal Bench, New Delhi, passed a reasoned and speaking

order dated 13.12.2025, whereby the representation submitted by the applic

Ajesh Kurnar
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91 /! was duly decided. Necessary directions were also issued to the Executive
Engineer, U.P. Jal Nigam (Urban), Shahjahanpur, and to the Officer-in-Charge,
Local Bodies, Budaun, to ensure that while establishing the STP all necessary
measures are taken to prevent any kind of pollution, including air-borne

nuisance, and 1o ensure strict compliance of all environmental and technical

standards.

38.That the applicant herein in the instant execution application has failed to bring

on record any material evidence to substantiate the allegations levelled in the

instant application which are based on mere conjecture and aim at stalling the
construction of the STP as well as in State of U.P. in Varanasi a 9.8 MLD STP
vas set up around 30 years ago from a distance of 200m from Banaras Hindus
University Medical College Trauma Centre and in the meanwhile interval no
health hazard, air borne, water borne disease or affect are observed in the
trauma centre, hospital cmployee or patience as well as my office are also set up
within the reach of 50m from 40 MLD STP Shahjahanpur no such health issue

are observed on my employee till date.

39.That in light of the above mentioned facts and circumstances submitted above,
the establishment and operation of the proposed STP shall not give rise to any
health-related, air-related, water-related, or environmental hazards, nor shall it
cause any adverse or deleterious impact of any nature whatsoever. The
apprehensions sought to be projected by the applicant is wholly unfounded and
misconceived, particularly in view of the fact that the U.P. Jal Nigam has been
specifically directed to install an odour control system as part of the STP

infrastructure.

40.That at the very outset, it is submitted that the present execution application is
wholly misconceived and not maintainable, inasmuch as the order dated

26.05.2025 passed by this Hon’ble Tribunal only required consideration and

N\
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decision of the representation submitted by the applicants, and the said direction
/ has already been fully complied with by the District Magistrate, Budaun, by
passing a detailed and reasoned order dated 13.12.2025. The scope of the
present execution proceedings is limited only to the question as to whether the
directions contained in the said order have been complied with or not, and the

applicants cannot be permitted to re-agitate the merits of the project in the garb

of execution proceedings.

41.That it is settled principle of law that in execution proceedings, the scope of

inquiry cannot travel beyond the directions contained in the original order, and
this Hon'ble Tribunal, while exercising execution jurisdiction, cannot examine
issues which were ncither adjudicated nor directed to be adjudicated in the
order sought to be executed. The bresem application, in effect, seeks

reconsideration of the decision taken by the competent authority on merits,

which is impermissible in execution proceedings.

~ 42.That the balance of convenience is heavily in favour of continuation of the
project, as the establishment of the STP would reduce pollution band improve
environmental conditions, whereas the objections raised by the applicants are
based merely on apprehensions which stand fully addressed by the installation

of odor-control systems, compliance of CPHEEO norms, and grant of Consent

to Establish by the Uttar Pradesh Pollution Control Board

43.That it is respectfully submitted that ibnitially, on 19.12.2025, the Deponent had
submitted before this Hon’ble Tribunal that it would be appropriate and
expedient to adopt the reply affidavit filed by Respondent No. 1, ie., the
District Magistrate, as has also been recorded in the order dated 19.12.2025

passed by this Hon’ble Tribunal. However, upon further consideration and with

a view to assist this Hon'ble Tribunal in the proper, effective, and complete

adjudication of the present Execution Application

X
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respectfully craves leave of this Hon'ble Tribunal to file a separate and
independent Reply Affidavit. It is, therefore, most humbly prayed that this
Hon'ble Tribunal may graciously be pleased to permit the Deponent to place

the present Reply Affidavit on record and the same may kindly be taken on

record in the interest of justice, equity, and fair adjudication of the matter. P
el

\)\J NCS
DEPONENT

I, the deponent above named do hereby verify and state that the contents of the

VERIFICATION

foregoing paragraphs of the above application are true to the best of my

knowledge and belief, no part of it is false and nothing material has been

concealed there from. | g A
)
On this 13, day of March, 2026. \)ﬁ%&b
DEPONENT

Cetfed thet Shismt i, Y\ d/mmead

who hashave been identified by
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»{%.@;’. UTTAR PRADESH POLLUTION CONTROL BOARD
i s Building. No TC-12V Vibhutj Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppeb.com, Website: www.uppeb.com
Validity Period :02/02/2026 To 01/02/2031
Category : BLUE Application Id : 34719200

xTzcr No. - 256095/UPPCB/Bareilly(UPPCBRO)/CTE/BADAUN/2025  Dated:- 08/02/2026
0,

Shri MOHAMMAD AYAZ

M/s S.M. CONSTRUCTION, AGRA (I & D WITH STP 15 MLD & MPS WORKS FOR
BUDAUN NPP UNDER STATE SECTOR PROGRAMME)

GATA NO-105, 106 & 116, VILLAGE-MEERA PATTI, SHEKHAPUR ROAD, TEHSIL-
SADAR, DISTRICT-BADAUN.

BADAUN

Sub: C9nsent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 34719200 dated - 03/12/2025. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

L Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material | Raw Material Unit Name | Raw Material Quantity
C- Product with capacity :
Product Detail
Name of Product Product Quantity
TREATED DOMESTIC EFFLUENT (STP-15
MLD)
D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
2. Water Requirement (in KLD) and its Source :
Source of Water Details
Source Type | Name of Source l Quantity (KL/D)
+<.- . Quantity of effluent (In KLD) :
AN Effluent Details
1 f:‘.,“-\ Source Consumption I Quantity (KL/D)

i
A

ey Fuel "Ted in the equipmem/machinery Name and Quantity (per day) :

O/

Annexure RA -01
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»

- Fuel Consumption Details
ue Consumption(tpd/kid) | Use

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansi ification i : i i
of U.P. Pollution Co?ltrol(gloglr‘dr?omﬁca"on in the plant shall be carried out without prior approvel

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansio ification i . : .
of U.P. Pollution Colzltrol élot;: (;Tlodlﬁcatlon in the plant shall be carried out without prior approval

You are directed to furnish the progress of Establishment of plant and machinery, green belt,

Effluent T : . > :
ot i {ggtg:::dl?lant and Air pollution control devices, by 10th day of completion of subsequent

Copy of the work order/ i ‘
purchase order, regarding instructi d supply of proposed Effluent
Treatment Plant/Sewerage Treat bt /At Potution sontrol Systemm bmitted by t
industry 1ill 01/02/203 1 1y the gy © 120t /Air Pollution control System shall be submittcd by the
Industry will not start its o i i i ‘
] peration, unless CTO is obtained under water (Prevention and control of
fo‘llutlon) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.
t 1s mandatory to submit Air and Water consent Applicati i
: ication,complete in all respect, four months
before start of operation, to the U.P. Pollution Cong—gl Board. P
Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control pf Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:

1. This consent to establish is valid for a construction of STP of 15MLD at Gata number 105,106 and
116, village Meerapatti, Shekhur Road Sadar, Badaun.

2. The project shall install the STP of capacity 15 MLD as proposed. The STP shall be installed in
such a manner so that it can achieve the standard specificd in the notification issued by Ministry of
Environment, Forest & Climate Change vide GSR 1265 (E) dated 13-10-2017 & treated water shall
be used in flushing / horticulture / cooling etc.

3. Unit shall install Online Continuous Effluent Monitoring System at the outlet of STP and shall
ensure the connectivity with the servers of CPCB and UPPCB .

4. Unit shall develop Green Belt in minimum 33 percent area of [ndustrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.

5. Unit shall comply the provisions of Solid Waste Management Rules, 2016 as amended and shall
obtain authorization for disposal of solid waste as per Solid Waste Rules.

6.  Unit shall comply the provisions of Construction & Demolition (C&D) Waste Management
Rules, 2016 and shall disposal as per C&D waste rules.

7. Unit shall comply with the provisions of Hazardous and Other Waste (Management and
Transboundary Movement) Rules 2016.

8. Unit shall ensure that there is no Environmental Pollution problem due to the operation of unit.

9. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India
and orders of Hon'ble Courts and Hon'ble NGT. .

10. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.

11, Unit shall Is)LI:bmit the bank guarantee of 10,00,000/- (Rupees Ten Lakh Only) within 15 days from
the date of issue of this order for the compliance of above conditions.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves 1ts right for amendment or cancellation of any of the
ve. Industry is dlrectegi to submit its ﬁrs_.t compliance report regarding above
eneral conditions till 08/03/2026 in this office. Ensure to submit the

“"7~ “mentioned specific and : A
/ﬂfﬂ,.fégfa{ gb‘ gliance repo%t otherwise this Consent to Establish will be revoked.

72 N4 '“T R AM Digitally signed by
e T GO e
e ) pohid oA e ate: 2026.02.
i ol 3 . <. < Sx’: '.l PAL 14:38:16 +05'30"
t Cpisit Shafpfacper 2 |
\ etz e \/

..;-\:\\)A ‘f"\..\_,,,/ By (,3\;. /A/

v ’/ RPN \‘:‘.“ //
\:’:-‘«, : (~)F\’ /
B g




Copy To -

Region

Chief Environment Officer

Dated:- 08/02/2026

al Officer, UPPCB, Barei
» Bareilly to ensure the compliance of the conditions imposed in the gopsent order.

RAM GOPAL &% s nssesss

ChiefEnviror;:;l,cént Officer
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10
. t 0941 22563
/ Engineers & Contractors B @ malteom

! cmnll an
I Date: 2 1.02.2026

To,

The Member Secretary,

Uttar Pradesh Pollution Control Board, |
T.C 12v, Vibhuti Khand, Gomati Nagar, g

Lucknow-226010. |
g
i It !
o ] works for
NameofWork : “Interception & Diversion with STP (15 MLD) & MP5 (18 ':M.-szro;rammc.
Budaun Nagar Palika Parishad, (Ph1sc-1) under State Secto
C.B. No04/S.E./2022-23 :
Subject ¢ Submission of BG Regarding Consent to Establish/ [ 0(;'2155)‘\41-0 ste
(Application Form No.- 34719200 dated - 03/12/2025.).
Reference . U.P. Pollution Control Board letter no. 256095/ UPPCB/ parellly (UPPCBRO)
/CTE/ BADAUN/2025 Dated: - 08/02/2026
Dear Sir,

In reference to your letter no. 256095/ UPPCB/ Barellly (UPPCBRO) /CTE/ BADAUN/2025
Dated: - 08/02/2026, we are submitting Bank guarantee of rupees 10,00,000.00 (Ten Lakh).

Bank guarantee No. 52090G!3D0836026

Union Bank of India
Khandari Crossing Agra

Authorized Signatory
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99 - . . Annexure RA-03

F
e : N AND CONSTRUCTION O
Part A: Engineering CHAPTER & E;’Efv'fes TREATMENT FACILITIES

&“"3.7.1 Buffer zone around the STP

Adequate measures may be taken for de-odourizalion in the STP. The units in lhe STP which need
deodorization system are screen chambers, grit chamber, primary clarifier, sludge thickening and
dewatering units. However, the odor emissions are negligible for sludge treatment facilities of
extended aeration syslems due lo in-situ aerobic digeslion of sludge. Wherever lhe STPs are
provided with de-odourization system, specific buffer zones are not required.

In case of STP's where de-odorization system cannot be provided, an aerial / peripheral distance
of 100 m from the odour-producing units to the habitation Is recommended. However, this distance
can be reduced by conducling public consultation.

5.3.8 Required Engineering Data
The mandatory data shall include:
a) Contour map and elevations connected to the nearest Survey of India permanent bench mark.

b) Soil tests till it attains hard stratum and test bores at a grid of 500 m squares

c) Rainfall of nearest observatory for at least 50 years
d)Highest intensity of rainfall
e) Earthquake records of the region

f) Maximum flood level at the site and in the identified receiving water

g) Wind rose.
53.9 Design Period

This shall be as in Table 2.10f Chapter 2,

53,10 Sewers and Conduits

erage schemes involve large volumes of sewage. The sewers conveying it to
tructed conduits passing through dense areas. These conduits
Is such as Cl or DI pipes.

Generally, urban sew
the STPs can be pipes or in-situ cons
shall be preferably non-corrosive materia

e RCC pipes with high alumina cement lining and adequate wall thickness to

They can also b X
Pre-stressed concrete pipes are not recommended.

withstand the traffic loads in public roads.
el is corroded by Hydrogen sulphide from the sewage, it will lose its

“IThis is because if the ste
%‘E )‘/\} il affect the ability of the steel rods to withstand the pre-stressed tension and they
—~

44 kness. This wi . . !
: nap. Then the entire pipe will crack. These cannot be repaired easily al site.

2" N R
(Y | N\ e ok brick-arch sewers are g ood against corrosion, but the challenges are procuring quality bricks,
= u .

( : ifficulties of irs i
XN P\Q3\’(‘%‘\"’“‘?x\a(‘-’\?”")au(aﬁlii' ility of dedicated skilled masons and difficulties of future repairs if needed.
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“Adequate measures may be taken for de-odourization in the STP. The units in the STP
which need deodorization system are screen chambers, grit chamber, primary clarifier, sludge
thickening and dewatering unifs. However, the odor emissions are negligible for sludge
treatment facilities of extended aeration systems due to in-situ aerobic digestion of sludge,
Wherever the STPs are provided with de-odouri;atlan system, specific buffer zones are not
required, ) ',

! In case of STP's where de-odorization system cannot be provided, an aerial / peripheral

distance of 100 m from the odour-producing unils to the habitation is recommended. However,

sitatn ghis distance can be reduced by conducting public consultation.
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Annexure RA-0

1,
The plstrict Magistratg,

padaun
yttar pradesh

bject: Repr .
f:eJProposeF::l ess::t:ltlon Regarding Health Hazards DU® to
ant Construction near Asim siddiq PG

college, Badaun, Uttar Pradesh

respected Sir,

I, Ashish Kashyap, a student of Asim Siddig PG Collegé Badaurl
e T

- e——t

Uttar Pradesh.
posed STP

I would like to bring to your kind attehtlon that the pro

structed juét 400 metres away from our

plant is planned to be con
college. This close proximity raises serious concerns a@s the
estabiishment and operation of the plant may lead to several health
hazards. There is @ significant risk of airborne and water-borné
diseases, among other health issues: Such risks could adversely

ts and other community members,

affect the health of the studen
: particularly the children studying in our college.

e concerns; 1 humbly request you to consider the

In light of thes
the STP plant to a safer and more suitable

possibility of relocating

from the college premises: This precautlonary measure
1
i

d the health of the students and ensure that
C

area away
is essential to safeguar

y are not exposed to harmful effects resulting from the plant's

the
operation.

\i2




TL

/ '

* 4T VS
| qank Yyou for consider |

TPpropr'\ate action Wi‘\?‘:mg this matter, 1 remain hopeft that

e taken Lo address these concerns for the

i

-being O "
well-0eing f all the students and the community at f2rg&:

Yyours sincerely,

Ashish Kashyap
ctudent, :
asim Siddid PG College
padaun, Uttar Pradesh

Copy to:i-
1. Chief Minister, State of Uttar pradesh

2. Member Secretary, UpPPCB
3. Director; u.P. Ground Water Authority

4, U.P. jal Nigam




